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Annexure - A — Format of BLUT [Form-H]

Form H

Rond-Cum-I.¢cgal Undertaking for
Special Economic Zone Unit
{See rule 22)

A bond cum Jogal undesabing made this oo G2y ol el 2000 beoween Ms,
cenmennans nenieniene e JLEFAl STATUS L& 2 cOmpany or firm’, a enit e a Special Leonamic Zone
SUZ kaving “rarepisterad office ot ... 3nd facea v iszrvics uricar ... Therzinafer
weleraal nooas “ihe ol|'|i'o'm\' which U3 s slall, waliess i 1 e comiexd o
n._:mi.'lg llysn_ulg fnedude s Tiirs, sues cmears, vroonite s, el istenars. !u:n i s, |rs;|
roprexcotatives sod assizoocs ) boncbe hold wwl Gonle bind vacsclaes jointy and severaly
unwe the Prasident of lodia scting throveh the Devileoment Commissioner of ...
Special beoromic Zone and the Specined Officer (hercinafter jointly referrsd o as
“Ciovernment”! in the sur af Ks. s Rupses ... onlyl Sor which payment o
az well and muly made, we, the ohiigors, tiad o ves a7 ress prasents.

Whiersas the Dovelopmean Compuissiones bas issved Letter of Approcdd Noo e dited
cevcnenee e b e olligors, contuining the temmns and corditions for sewing up and vperating
the unit in the Special looramic Zane, inclucing the requirsment of achieving positive
Ner Larzipgn Ichange Farnirg :s providad under the Special looramic Zonss Rules 2006
ané eoders mada thersaader. hessinabner webered ra as che milss, and the ohlipnes have duky
avceprad the e and Sadirions of the sid Terre af Appincal. vide thei erren N,

Ane whereas we, the abligars have hesn aurbaczed the wse at the qremises. namely,

s the . S_'u':'lxl Framme Zone wheeein danahle vq\uuis, |lu|o::"lrll o
sovsamed Geae Thnoestic Tl A o0 praconad oo Expaort Qened auiis o Soltwan
Tuduology Parkowies o Elcvuonic Thakwie Teaduwlogy Pash it oz Spaciol Eveooic
Zore univ i the sume Spocial Evonvinic Zoow or other Spodial Evonvoic Zone Jor G
surpose of carrving out the swhorized operations, kervinalter referrad w ons che poeds
availing exemprion fram paymens af duties, raxes or caw or drawback 2nd corcessions
undes sactions 7 and 26 o7 The Special Uzanemic Zones Acr, 2005 coild be zdmicead and
depasized Faca periad which is oa-rarmiaus with rhe salidine paried ar Lerrer ar Sppoona .

Anc wherzas che oalisars caa clear duty free miporeed procs from pores ar aivprsts erinland
conrzingr depors ar s:_ma’ﬁen land cusmory srzvars or ausrams warchonse or inrecvarianal
exbibiriaas bad n India, as rhe case may b b sdmssiaa fnmo e Spacial Foonomic Zone.

And whereas the obligons may remove the goods or goods manulaciured or services,
without pavment of cuty ard disparch cie same by 2ir or sez or =ail ar roac or courier or
A0GT for SXAOIL T r'nn:ign CONNTTies or Sl:]'.pl}' w acher eXOTT arienrsd unics ar ra elecranic
ardwesre racing ey park units or W safrwvare rechaokesy padean s or roorirs in rhe same
ararhes Sparial Preanmic Zone, sithonr payasar of dury
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And vherezs the obligons bave boon periteed g ccosone the said goods o goods pactialy
ranufenired o precessed sherefrom wany arher place 'n the Damesric” T Avea wichoer
pavment o duty for the puminse of sub-contraring or rasr or regair or calibrarion ar e
engineerrz ar rz conditioning or displav and ta be returred to the onit thereafter as pes the
preisiony el G Speeiul Econmme Zones Act, 200% and reles and ondens soade therewnder,

And velwras e Spocilicd OFicer bay peeniiied provisionad sssessocot ol goods brouglt
it the special coouuuie woac v cuaulictosed by e obligoes Lo cow w daoe whick
conld net be finalizad For weaor of full informarion 55 regand 1o value or descriprion or
qusline ar the pof thereaf or for the ron-complerinn of the chemical or arher secrs in
respect cieveal o nrtherwise ar the request o the oblmrs.

Noaw the conditians of the 2hxve written Hand cam l:g.ul undertzking are that:

1. We. the obligors shall sbide by 2ll the provisions of the Spacial Feonemnic Zanes Aa
2005 ard die ruley and ozders made Grereander o respect ol the gooeds lor authoriesd
wpcrtions o the Special Exoronee Zoaw

2. We, thaohligors chall pay an ar befve a dare oexcibed in a norice of demand, all duriss
chargeahle on the goads aar remeved on termination of validine bere.in srarec. ahovs
af the Letter of Apmraval.

3. We the obligors shall fumish t the Assw. Commissianer of Customs ar De
Cuznmissioner ol Cuswones, as the case oy by, ot por or wepors or indund contaiace
depot o Jaod custones station of @ wckouse wedence 0 bits sutisfaction widuy »
perind af fnrr_;-‘wr cavs fram the dare afd sparch fiom any warchanse o ynir far the
siid 2nods have doly arrivad in oor unicin the Special Ueanamic Zone.

1. We. the ahlignrs shall he whally and solely respansible far ersuring rhar rhese shall
tie o pilferage during transit of the said paods when dispatched from the place of
import ur the Gewory ol manulssten or From the warchows: w S enit i the Speid
Evununic Zowe sud vive versa wd we, G obligons, shall poy G duty oa piltersd
aoods, i any

§. We. the abligars shall mainmain acconnrs of zll goods imporred or pracured fram
the Domestic Tasiff Arez ar consemed 2né etilized, in proper form, inchuding thase
rennining instoek and those sent temporarily oud side the Specia Economic Zone in
e Dozoestie Tanl! Aues ander o oblgauon and shiall sreduace suds acouuns los
Juszoction of the Seccibes Ofbcet or Authorzad O,

6 We, the obligows <hall intimare the dire of commencement of the production/sarvics
acrivities “or expormwirthin one manrh afsuch dare rathe Develapmens Commisioner,

. We. the abligers ¢hall, afer the comnmensemen: of production or service acivities.
sebmit W the Doedopncr Commissioner and the Specilicd Ollcer, SAnoual

Purlonizuae Retwrn within o peoed of ™ oo handsed cighty days | lollowiog Use
close of fisancis) vear W the fown prescdbed voder the Special Boonomic Loncs

S bs s vhe O3 LSIDY Jhred AU L1 200G, eduie Twes ves es, Sl et
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Rules, 2006, cerrified by 3 Charteved Accovntant. In case of wrong submission of
such inlormaton or filuse w subimicsuch lonmation withan the stpulaced G, che
permission granted raus far carrving out the aurharized operstions may be wichdrawn
andion die permissiun lor furcher irnpons and suls in the Dermesee Tanll Arca ry

be stopped,

&, W, the obligos shall achicve positive Net Forciga Exchange kasniag and shall fulfil
nther conditions stipulated in the Lecter of Approval and in case af fadlure co achievs
the suid posiive Net Foreign Exchange Basuing, excepr whien die fulfiluenr of such
conditions is prevented or delaved because of any law & order, pmclamation ar
egulation or ordiaance of che Government, we shall be liable for peaal action uader
the provisions of the Fereign Trade {Development and Regulation] Ace, 1992,

9. W, the obligutb shaall pay the duties on thw gm.vds and sevvices sold i Domestic Ladtl
Area in terms af Special Feonemic Zones Act, 2005 and che rules and nrders mads
cheteunder

1. We, cheobligors shall relund an amene eqquil 1o the beackis of exernptions. drawbadk,
cess and concessions availed on account of the goods and services ia recms of provicions
ol rele 25 of Speaal Eoonoznic Zone Rules, 2006.

11. We, che obligors shall nar dispose of mnds and services admirted inm che Specal
Ecoromic Zone or goods manufuctured of savices o the Domestic laritf Asca except
as provided under Spevial Teonamic Zones Acr, 2003 and che rules and orders mads
thereunder

12 We, the obligurs shall comply weith die condicons and lnsations sepulied = e
rules on remporany removal of goods o che Domestic Tariff Area, withour payment
nf daty, tor the purposes of sub-contraceng or wst oz repairs or recondicduning ar
processing or display,

13, 13, W, the nbligors shall nocchange dhe name and scvle undes which we, the obligors

are doing business or change che Jocation of the manufacturing premiscs except wich
the written permission ol the Devdoprment Cormenisioner,

14. We. the ahligors shall intimate any changes in the Board of DirecrorsTasmers,
telephone Mo, E-onil address, Web-Sice, Passport Noy, Bunk Address and Facwory
address, farthwith, ro the Development Commissioner and rhe Specified Ofheer.

15, The Government through the Specified Officer or my other authorizad officer may

recover the sums due trom dhe olalig«m: as prowided lor in conditon 2 abave,

Provided thar the President of Tndia shall, ar his aption. he competenr tn maks good all the
luss wnd dmzug\:a [rom the wooane of the bood vz by cndu:a'ulg Luis tights wuder the abiove
written hond ar harh,
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L0, Ay other onder bssacd oy e Centead Govarmument i dhis aogued shiall be D and
hinding and we, the nhligors hemeby undertaice ra comply nncondsizonally with such
an ordes,

17. We, the oblignrs chall be baund hy the changes. if any, made in the provicions of the
Spevial Evonvmit Zones Ace, 2005 wod die sules,

I8, Any stamp duties pavadle on this documenr or any docomenr execured thereunder

shiall be bowse by ws.

If cach and every oae of che above conditions & duly complied with by us, che obligors,
the abuve vritten bond-cumn-legal underaking shall bevoid ané ol 1 eilece uthierwise the
same shall remain in Rl foree and effers and virms,

Tuis erchy declared by us, the ubligoss, and the Government as Tullows -

Lo e above wericen bund-&um-l&.gul ulzd:.:lakiua Is given for the pufommxw ol wn act
in whizh the public zre interested.

In these presencs die wonds imposing singelar enly shall sl indede the plur amd
vice verss where the conrexr so requires:

In witness whereal these proserts have been signed this day ol 2000
hereinkefors written hy rhe ablignr{<l,

Place  Sigaatuse of the Obligor

Dare  Name and Residential addrass
Wirness 1) Address (1) Occvparion (1]
{2) Address (2) Ocevparion (2)

Accepted far and on behalf of the President of lndia on ..., day of ... 20,...

Signaruve aad dare Signatuze and dace
Nant oo Natn ceeeciiaie
Devclopment Commissioner! TR D st Commissoner ol Custonms

Jainr:Depusy Development Commissioner
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Annexure - B — Format of APR [Form-I]

55 [Form-1

Annual Performance Repart for Units

Tericad
(Hes rale 20
PERICHY OFF REMOIETTIRG: ANSUIAT (ATRIT -MATCH:
TTr ok amline ATR RAled:
. al Mame and [actery addesss of the Uit -
bl LA Mo sod Dage
cl Thare nf rommencemene nf Mrodacsinn
d!  Peowsane ot el 11D
2. e of manufaciure! service activity
Services approved orher than defanlr services
3, FXPORT (TNET 09 (. Tn Lakhs)
al FOB value of copove Fou the Year lindicas: iems of caporis)
b1 Value of supplics muade under Rule 33A o kN

cl Total wslue of exports For rthe year onder repore {a-h)

di Cwmulacve vielue of eapoets Tor de five vou peeiod
el Conniries ol cxporis

A, TMTOTT (OTITFIORE (R in Takhsl

A, T marerial and ather inpurs urilised

() Opeaing, balance of iepored raw msacrial, consumables, cemponenes, packing

rmaretial, services ere..

(B CIF value of vaw mateiial, consumables, compeneants, packing matciial, seevices
erc. imparred durng rthe rear

(o Cemularive valoe of rear materials, consumables. companenss, pacldng materials,

AUDVILCS CLC,

(ehd Malwe of imported saw marerizl, consomables, components. paciing marerdal erc
o udshed poods! sorvioes tecchved Trom ethes wiits in SELEOUSEH TP/ TP
dnring rhe year

) Lotal foed)

Sulctintes ¢ide MOTIFFEZATION o, GUA B JUNE Jared 070208 2014
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I Walue of imporied vow macciizl, consumables; COLpaEEnLE, |.'lu.l.']-:.i|.|.;._; ssteciad e,
nr fnishesd maads/services cransfereed roncher gnits in SEZSFOUSFEHTIVATT

during the yeu

Ly Closing halancy of imported rawe marerial, oonsymahles, componenes, packing
satesial, services ew.

thy Value of tmposted sow material, consumables, companeats, pac g maatetal,
servicss #re. actyally consnmesd doring the year § (el- [Fr] |

Gemes znsd i:".l.'rfle'r}' 1MAT I >:|'|m'i‘|';|.* the ameonnt rﬁ'g-'l'lrl. silver, |'|]:41'in|||-.| and eother
].ll.'-.':.i.-:.lus conunodites i u?ciEle I:J-Lijua.:'.";l.'ﬂi:' as o alat Mazch of the elev
hmancial year,

= 3
l_.=||'|1r.4| gm:n:h

(1) Yoer-wise CIF valoe of copital goods impovs and spaies ill cod of the pear wode
r-E"FII'l-r.

i} Value nf impored Capirale poosis recsived trome nrher wnies in SEAFOLVEHTT
S 1P duving the yea

i) Local (t) + 1di)

fiv) Walues of apoiwed Capicl _L_ﬂ.ll.lli-_ and SLhICS tesbsletsed oo other wiits in SEZ!
FOUNEHTE STT during the vear

v} Lotal selwe &.l--l'|:||.:l.:Jll.'li capital g-uuds- afd spates |i.11i.|];:; tlie vt (1) = fiv)

[%il l:'JuFlu.l'li.-:'.lIJﬂ.l.-: amovtized value of iJ:|.|.'l|.'I|.l-.‘:d capicl g-u::-df- wken tor MEE
caley latinns as pes il n;ﬁprr:ﬂ Froosmnmic Fomes Toaples, 2000

Oher ot of Fareign Frchange (sl technizal knowhow S, reparriatien of
Lrividend! Probs, Papment of Sales Commision. Intevse on oveseas botsowings,
et} during che vear

Toral ot [1.4:0hY + 4B 0eil 0 5] -

Met Foresrn Fxchange Faming fnr che vear [S.0c)-0] :

Bt Boteip Bachange Baoning position o the sod of provious yeas -

Cunnadative Net J.'.l.'llti.::,.'l. Ln:.huJ'.gu L.-i.l.l'.IJ..'I.I\I_ﬂl tor the yeas period |7 - B

MNote: For details of caleulation of MFE, please refer vo Rule 33 -

- Wadue Addion Achdeveeoent dusing te v (applicable for Gem 8¢ Joweleny Unis):
{Far caleulation of Valne Addition, please refer ro Rule 72

[Please attach a separate Valne Addicion Caloobadion sheet, i required, duly corrified
by Clustered Accountant of Cast Accounting,)
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Part-11
[¥0a SAal ks Walns e, am lalckisd
[a) Sale of Bnished goods!services
th) Sale of rejecrs
(e Sale of by praducr
() Sale of WiseS Scrpd Bemnan:
ted Total
Capical stracoune of the enterprise
Su ) Audsedzad crplal
i) Paid up capical
B Cheerseas irvesomments FEM MNEI:
2) Appraved
by Acmnal Inflaw during the vear

cr Cumaularive acrual investment far % ypears

Emplayment Male Fenale
Fivvestment in the Soie IKCE INCEPFTIOR) tHs, In lakhs)
) Budldinye

b Plant and Macliney

(i} Incligennns

(i) Impoirr CIF value

i} Toeal {id + i)

CTHER INFORMATIONN :

(£} Exrernal commerdal barrowing

Eatetval conmactchal bodvowiisg, pending an i cisd ol kst i
La) 1255 Than rhiree Vs Ao i &

[ld Blowe dhan tluce poadgs -do-
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[2) Cases peﬂ.nr| ing tar r'i'urt-.ign evrhia nge réalizarion, inclngd ing thines ol previons vears, iF:un_'!'.

[kate of exporr
Mame ot imparrer
Adidres

Amntme

TGN ATTIRF]
weith hel of Compasy

Mowe ¢ Lhe inlenmation Ei'ﬁ'EL'I in e focmats for Aol Padenmance H:puu:. shesield
e authenticared h:.-' the anthinrise! signarory ot the nnir and cerrifed h:.' a U hartered
Accouwntant o Cost Accoutianl. |
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Annexure - C — Indicative List of Documents for Proof of

Commencement
S. Business . Date of
No. Vertical Documents showing proof of Commencement Commencement
1. First Invoice for Management Fees raised to the | Date  of  first
I. | Fund Fund Invoice for
E/firilta;gement 2. IFSCA Registration Certificate Management Fees
3. Registered Lease Deed of FME raised to the Fund
1. First Contribution Agreement (with proper date) | Date ~ of  first
signed with Investor Contribution
2. | Fund 2. Letter of Acknowledgement issued by IFSCA Agreement signed
3. Registered Lease Deed of Fund with Investor
1. Letter from the Exchange showing proof of First
Trade executed by the Broker Dealer
2. In case of Global Access — Letter from the
3. Broker Dealer foreign Securities broker communicating the | Date of first Trade
Date of First Trade
3. IFSCA Registration Certificate
4. Registered Lease Deed
_ _ _ , Date of Invoice
1. Invoice raised by IFSC unit to Lessee for leasing- | .
¢ the aireraft raised by IFSC
' 0 e aircra
4, Alrcr.aft y : : . unit to Lessee for
Leasing 2. IFSCA Registration Certificate .
, leasing-out  the
3. Registered Lease Deed .
aircraft
, , , , Date of Invoice
1. Invoice raised by IFSC unit to Lessee for leasing- | .
, raised by IFSC
out the ship '
5. | Ship Leasing unit to Lessee for

2. TFSCA Registration Certificate
3. Registered Lease Deed

leasing-out  the
ship
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1. Proof of first transaction — disbursal of loan,
account opening, etc. Date of  first
6. IBU 2. IFSCA Registration Certificate transaction
3. Registered Lease Deed
1. First Invoice raised (or) Policy issued by the unit
. Date of  first
to their client ..
7. 1o . : : mvoice (or)
2. IFSCA Registration Certificate Poli
olic
3. Registered Lease Deed Y
1. First Invoice raised by the unit to their client for
Techfin, services approved by IFSCA Date  of  first
8. | Ancillary (or) 2. IFSCA Registration Certificate invoice
BATF Entity ¢ ESLARSE
3. Registered Lease Deed
1. First Invoice raised by the unit to their client
o , . | Date of first
9. FinTech Entity 2. IFSCA Letter of Authorization as FinTech Entity | . .
invoice
3. Registered Lease Deed
1. First Invoice raised by the unit to their parent
Global office Date of first
10. éggg gnstratlve 2. IFSCA Registration Certificate invoice
3. Registered Lease Deed
1. First Invoice raised to student for admission/on
_ Date of  first
_ . receipt of fees . ed t
invoice raised to
1.} University 2. IFSCA Registration Certificate
: the student
3. Registered Lease Deed
1. First Disbursement Advice issued by the Unit to
their client Date  of  first
; eir clien
12. Facto.rl.n g and . . . Disbursement
Forfaiting 2. IFSCA Registration Certificate Advi
vice
3. Registered Lease Deed
Global/Regiona 1. First Facility Agreement signed with Borrower | Date  of  first
13. |1 Treasury 2. IFSCA Registration Certificate Facility
Centre 3. Registered Lease Deed Agreement
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1. First Invoice raised by the unit to their client to
Portfolio provide Portfolio Management Services N Date  of first
14. | Management 2. IFSCA Letter/email approval for provision of | | .
, invoice
Services Portfolio Management Services
3. Registered Lease Deed of FME
1. First Invoice raised by the unit to their client for
Lt using/transacting on ITFS platform Date  of  first
15. | ITES platform 2. IFSCA Registration Certificate invoice
3. Registered Lease Deed
Capital Market 1. First Invoice raised by the unit to their client
Intermediaries, : : : Date  of first
16. 2. IFSCA Registration Certificate ] .
other than , mvoice
Broker Dealers 3. Registered Lease Deed
Payment 1. First Invoine rais.ed by th.e unit to their client Date  of first
17. | Services 2. IFSCA Registration Certificate , .
: invoice
Provider 3. Registered Lease Deed
1. First Invoice raised by the unit to their client
: : . Date of  first
18. | IIIO 2. IFSCA Registration Certificate . .
invoice
3. Registered Lease Deed
1. First Invoi ised by the unit to their client
KYC irs IlVOlC.e rals.e y .e unit to their clien Date  of first
19. | Registration 2. IFSCA Registration Certificate voice
) \Y
Agencies 3. Registered Lease Deed
Payment 1. First Invoicc.e rais.ed by th.e unit to their client Date  of first
20. | System 2. IFSCA Registration Certificate L
. invoice
Provider 3. Registered Lease Deed
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Letter of Approval Renewal Application Form

(See rule 19(6AMTH

Application for rencwal of Letrer of Approval for the ......vivvnin0. block of five years
under sub-rule (6A] of rule 19

PARTI
SNu, | Puntivulurs
1. Manze ol Uzt wsd Tl addiay ia Spocid
Evunviiv Zoiw
2. Full sddress ol Bagsterad Ol
3. lelepharelax Nos:
£, Pozsapend E-Mal addocs
5. Chzeal Lotwer o Aoprovad Mo cad Do
. [dam= o rzaewal oF Lermar of Anpraval, Faay | dédieavdveay
T Dare of sammancement of pdnaion ddirminnne
4. Drace ol expsy ol Lot o Approval Ji iz vevy
o, D ead daw ol spolacen lor sasewad ol
LON Glad i SEZuuline wdiml oz
10, [nweaie Tis Pornszot Aacont Neaber
I Coasrisurion of the Applcarion Lior Pablic Ledd Privars [rd!
[ ficke rk= spnraprars sacyl Parrnershipd Praprssarshind (Orkax

PARTTI

Activity of Uit

Exisling

Prapased far the
renewed period

Zlavesmenar n (sp ral Ginods (m Hs.
).:lchs)

1o ol Maslivansdservice activity Gevledioe by
producuve pooducts)

Irdiperans

Imr»r;r

Alavesmenr o Raw Bdarsrials fin s

Ll

Ird gernis

Irapo
2 Enplovizo M
- W

Inwerrad vids Nonurcerion No G50 i B dared 15 0 2018
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Itenss

2od | 3nd

dth

Sth

Tatal

Frew va Buad vilew ol Exporis
s st 5 yuals

"Vareign Pxckzage Ourps on
“or ths Fosr Fus vass

Nt Feacgan Exchnser vanones
fo the Bzt Byve weass (192}

FORFEX Balance Sheet proposed for next block (Rs. in Lukhs)

- lems

Ist

2ad  Jed

1th

e

Fove va Braad value o Exports
i1 A § v

“Parspr Pxdarge Ourgo on
Lo cha Jizs, Diew puars

N Furcien Ecchanes czcces

*Tarvign Fxelunge voige shall ncnds Cost, Trsaranes amld Freight valoe ol impen ol
machinery, caw marerial, components, consumables, spares, packing mazerial and amount
ol repatriation ol dividends and profis, repalty, lump som knowhawe e, dasign aml
drawing fee. pavment to foreign technicians. payments on training of Indian technicians
absroand, sommission oo expors, ivteres pe ederng] commercial Bareewings, inlenst on
deferred pavment credicand other payments.

Place:

Dane:

Signature of the Applicant

Nume in Black Ttivrs

Designation
Telephone Na:
Mobile No:

Fonail Address:)

220 hotcs
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Annexure - E — Format of Form-L

"[FORM L

Form of Tegal Undertaking for Fxit of The Unit From Special Feonomic Zone Scheme

[See rule 74(6)]
M were granted Leterof Approval/Letteref PermissionN o
clated for sctimge up a Spocul Foommmie Zome Uit al
for the manufacoure and export of subject inter-alia to

e comliticn than they weaold achicee pasitive Nt Tarsign Txdngs oo camaftive basis as por
provisions of Special Economic Zone Scheme.

1he unic filed a legal undertaking as per rule 22 of Special Economic Zone Rules, 2000 in

Form 5 ol Spevial Feanomic Zone Schome on withe the President ol India
throuph the Development Commussioner Special Economic Zone for achieving the

above mentioned oommitmenis.
As against e above comminmenis, the anits actoal perforecno: bas beenas andoer:-

Year Import {Rs. In Lakh) Export (Hs In Lakhl
Capital Goods Raw Marerials

Ihe unit applied for exit from the Special Economic Zone Schemewhich was subjectinter-
alia te the cambition o pesaliy wnpesad by appropmae Aaharity wder the Tereigs
Irade (Development & Repulations) Acr, 1992 (22 of 19921 for non-fulfilmenc of che

conditinns ol approvals waeald Be paid.

T wieawe ol the approval tor exas, T e e horehy anilortake as anmilor:
I K
) That TR shall pay whaiever pemalie s imposad by

the Development Commissioner under roreign ltade [Levelopmenc & Repulations)
Act, 19492 22 ol 19927 lor noedoifilmoent af e ey and oamllinnons ol Torwer ol
Approval/Letter of Permission

G Thay 1AK% shall pay adihary alonpean® dntene, il

any, if found availed for the unit mentioned above. shall be paid to any stanutory apency
withaat any demur ar prvwea within the time fmme specifiad G regand.

it Tha TN shall adben: o 1he made ol paymoent ol

“ Inserted wids Nonitcezion Mo QST -8yl dared 1% 04 208
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penalties, it any, and time frame in which penalties are required to be paid to the
Development Commissioner without any demur or prozest.

(Full and expanded description
of the unit with tull address.)

IN WITNESS WHEROF che unic hereto has duly execured chis agreement on

this day of {Year) signed, sealed and
deliversd by the unitin the prosenac of:

1. Name

Address

2. Namge
Address

Accepred by me an behal € of the Presdent of India.

Dyt Development Commissioner, Special Economic Zone. |

LR ER S

Notes
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Annexure - F — Present Progress Format

a) Details of Business plan:

Type of Cost Amount (Rs. In Crores)

1 | Proposed Investment

2 | Total Investment made so far

b) Incremental Investment made so far and incremental investment
since the last extension:

Total .
. Incremental investment
S. Investment . .
Type of Cost since the last extension
No made so Far (Rs. In Crores)
(Rs. In Crores) )
1 Incorporation expenses and rent and
consultancy fees.
5 Procurement of furniture and

equipments for office setup

3 | Any other investment/expenses

Total

¢) Details of statutory and other compliances till date:

Deadline for obtaining
approval, if not done
already

n

Date of

Activity approval/issuance

Z
o

BLUT execution

GST Registration

IEC

RCMC

Lease Deed Execution

Registration on SEZ Online
Portal

IBU Bank account

0| N N (WIN |~

Other compliances, if any
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d) Details of operational progress under IFSCA Regulations till date:

Deadline for

S. Activity Details completion, if not
No
done already
1 Status of IFSCA Registration/
License / Authorization
Appointment of employees as
) mandated under relevant [FSCA
provisions (Designation and date
of appointment to be provided)
3 Employment generated after the
last LOA Extension
4 | Other information, if any

e) Any other progress update:

f) Specific Reasons which caused delay in commencement of operations:
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